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their relocation would be based on a case by
case examination of the objections filed by
each unit.
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Yamuna Action Plan

7092. SHRI RAJUBHAI A. PARMAR:
Will the Minister of ENVIRONMENT &
FORESTS be pleased to state:

(a) whether the Yamuna Action Plan, on
the lines of the Ganga Action Plan has since
been finalised for cleansing Yamuna;

(b)if so, what are the details of the plan
including its cost; and

(c)the steps taken to implement the
Yamuna Action Plan so far, indicating the
phase-wise targets set under the plan, year-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATO): (a) and
(b) Yes, Sir. Under the Yamuna Action Plan,
pollution abatement works will be taken up
in six towns of Haryana and eight towns of
U.P. besides Delhi. The list of these towns is
given in statement 1. (see below). The
pollution  abatement  works  include
interception and diversion of municipal
waste water from these towns, setting up of
sewage treatment plants to treat the
intercepted  municipal ~ waste  water,
construction of low cost toilets and improved
crematoria, development of bathing ghats
and plantations along the river. The
sanctioned cost of these work under the
Yamuna Action Plan is Rs. 343.78 crore.
This cost would be shared equally between
the Central and the concerned State
Governments. A loan of Yen 17.77 billion
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is available for the Yamuna Action Plan from )
the overseas Economic Cooperation Fund of 3. Panipat
Japan. 4. (530nepat
5. Gurgaon
(c) Funds have been relased to the State 6 Fari?jabad
Governments for acquisition of land. A total NCT'of Delhi
of 56 schemes (40 for works and 16 for land ;
L . 7. Delhi Uttar
acquisition) have been sanctioned so far Pradesh
under the Yamuna Action Plan. Work on the 8. Saharanpur
sanctioned schemes has begun. The '
; . . . 9. Muzaffarnaga
implementation schedule of the action plan is r
given in Statement-H.
Statement-1 10. Ghazibad
. . 11. Noida
List of the towns where pollution abatement 12. Vrindavan
works will be taken up under the Yamuna 13' Mathura
Action Plan 14. Agra
Haryana 15. Etawah
1. Yamunanagarand Jagadhari
2. Kama!
Statement-11
Implementation schedule of Yamuna Action Plan
SL Category of PFR DPR Expen- Tendering Comple- Commis-
No Works Approval Sub- diture & tion of of sioning
mission Sanction  Award works
1. Interception & 23-11-93 23-4-94— 30-  31-8-95 31-8-95— 30-6-97—  30-9-97—
Diversion 6-95 30-11-95 31-12-98 31-3-99
2. Sewage Treatment 23-11-93 31-12-95 31-3-96 30-9-96 30-9-99 31-12-99
Plants/Systems
3. Low cost sanitation 23-11-93  30-6-95 1-8-95 30-9-95  31-12-96 31-1-97
4. River Front 23-11-93 27-1-95— 21-2-95— 30-4-95—  30-6-96— 31-7-96—
Development 31-5-95 31-8-95  31-10-95 30-9-96 31-11-96
Crematoria 23-11-93 22-12-94 1-2-95 1-6-95  31-5-96 30-6-96
Af-Forestation 23-11-93  30-6-95 31-8-95  31-10-95 31-7-96 31-10-96
Enforcement of Eco-standards on Indian environmental ~ impact  of  particular

companies

7093. SHRI G.Y. KRISHNAN: Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state:

() whether it is a fact that the Indian
companies are reluctant to adopt eco-
standards for their products; if so, the reasons
therefor; and

(b) what steps Government propose to
take to enforce adoption of eco-standards by
bringing home to the companies concerned

substances, and the health risks caused by
their products?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) and
(b) The Government has launched an Eco-
mark scheme on labelling of Environment
Friendly Products to reduce harmful impact
of products on environment through the
various stages of development, -manufacture
use, packaging, distribution, consumption
and disposal. The labelling of environment

the

friendly products is a means to help to reduce
environmental problems



